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the Bill comes up for consideration. 
Government reserves the right to 
oppose it not merely on the ground 
that it is ultra vires, but on merits as 
well.

Mr. Deputy-Speaker: Rule 72 pro
vides that if a motion for leave to 
introduce a Bill is oppos^, the 
Speaker, after permitting, if he 
thinks fit. a brief explanatory stflfte- 
me»nt from the Member who m ov^ 
from the Member who opposes the 
motion, may, without further debate, 
put the question. I propose doing it.

The question is:

“That leave be granted to intro
duce a Bill to preserve the milck 
and draught cattle of the country/^

The motion was adopted.
w  : A ^

TRAINING AND EMPLOYMENT 
BILL

Dr. P. S. Deshmakh Amravati
East): I beg to move for leafve to 
introduce a Bill to make provision for 
employment and training for employ
ment and to establish a comprehensive 
youth employment service.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro
duce a Bill to make provision for 
employment and training for em- 
ploymetit and to est;afblish a com
prehensive youth emplojrment 
service.”

The motion was adopted.
Dr. P. S. Deshmukh: I introduce the 

Bill.

ORPHANAGE BILL

% s m  qm-'ft'TiT,
8(fJT ^n:9nr % ^

^  I .

M r. D epaty -S pM ker: Was n o tto t
given in Hindi?

Start M. L. Dwivedi: I , gave toe
notice in Hindi, but was asked to give 
the EngUsb translation also.

Mr. Deputy-Speaker: The question Is:
“That leave be granted to intro

duce a Bill to provide for bring
ing up, maintenance jmd educa
tion of children who have Init 
their parents and have no o t l ^  
person to look after them *ll 
proper manvier.”

The motion was adopted.
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MONOGAMY ENFORCEMENT BUJL
Pandit Thakar Das Bharfara (Gur-

gaon): I beg to move for leave to 
introduce a Bill to enforce monogacmy 
and to prohibit and penalise future 
bigamous marriages and to declare 
them illegal.

Shri Pocker Saheb (Malappuram): 
I oppose this motion. It is against the 
fundamentafl rights guaranteed by the 
Co^istitution.

Mr. Deputy-Speaker: I have duly
taken note of the hon. Member’s 
opposition. He is in a minority. The 
question has been allowed.

Shri Pocker Saheb. You may rule
it out, but I raise my objection to it 
on the ground that It is against the 
fundamental rights guaranteed by the 
Co^nstitution.

Mr. Deputy-Speaker: I think the
hon. Member is a little too late.

Shri Pocker Saheb: Not at all. I
have been bawling out from the very 
beginning.

Mr. Deputy-Speaken The ques
tion is:

“That leave be granted to iiatro- 
duce a Bill to enforce monogamy 
and to prohibit and penalise 
future bigamous marriages and to 
declafre them illegal.”

The motion was adopted.
Pandit Thakur Das Bhargaya: I

introduce ’ the Bill.

MUSLIM WAKFS BILL
Shri Kaimi (Sultanpur Distt.—North 

cum Faizabad Distt.—South-WC3t): 
I beg to move for leave to Hitrodu:)e a 
Bill to provide for the better go\ .m- 
ance and administration of Ito  
Warkfs and the supervision of K ita- 
wallis' management of them, in Ii Ua.




